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not only by the Inspectorate of the
DGCA but that the Min:ster himself
will take an active interest in the
proceedings. He should look into the
proceedings because of certain other
factors which 1 mentioned in my
speech.

Mr. Chairman: You can ask ques-
tions; no more new points can be
raised.

Shrimati Renu Chakravartty: I am
.ot making any new points. 1 am just
winding up the debate which is my
right The other point which I would
hke to answer 1s the point mentioned
about the pilots of the IAC not hav-
ing accepted these risks If we had
dealt with the IAC a little more tact-
fully, if it had been agrecd to give
insurance and other benefits which
naturally the pilots would want, the
matter could have been dealt with
quite am-cably. We would have than
made available our aircrafts and our
pilots for this very important opera-
tion. We would have also made some
good money. From all these points of
view, I hope that this matter would
be looked into by the Minister him-
self and that he would tighten up the
Inspectorate staff so that it may not
be possible to circumvent these things.
I would like all these matters to be
gone nto by the Ministry.

Mr. Chairman: The discussion is
concluded. We will now take up the
discussion on explosions.

EXPLOSIONS IN RAILWAY
WAGONS AND SHEDS

Shri Feroze Gandhi (Rae Bareli):
Shri Ramaswami should explode
first.

Shri S. V. Ramaswami (Salem): He
will assist, Sir

Mr. Chairman: I find so many hon.
Members' names and I do not know
how many are desirous of spesking.

Shri Feroze Gandhi: I have not sent
my name because it appears in the
Vst as No. 2.
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Shri Tangamani (Madurai): I have
also not sent my name as i{ appeara
there.

Mr. Chairman: How long will Shri
Ramaswami take?

Shri S, V. Ramaswaml: Fifteen
minutes.

Mr. Chairman: Then, the rest shall
have ten minutes each.

Shri 8, V. Ramaswami: Mr. Chair-
man, Sir, it is very unfortunate that
three explosions have taken place
almost i1n quick succession within the
space of one month. There has been
loss of life. About 22 persons have
been killed in all the three explosions.
There has been loss of property alsn,
As a result of these explosions all
traffic in these fire-works has been
held up resulting in loss to the Rail-
ways.

The report that has been placed on
the floor of this House this morning
reveals certain things. One thing
scems to be clear and we are happy
about that. Enquiries made so far,
however, do not indicate any sabot-
age or mischief, To that extent we are
glad that this decision has been arriv-
ed at. With regard to each of these
explosions certain results emerged as
a result of the enquiry.

With regard to the first explosion at
Asansol the report says:

“The entire lot of amorces
(paper caps) was destroyed in the
explosion but some portion of
other fire-works were found in the
debris and an analysis of these
showed that they contained no
prohibited or unauthorised compo-
sition.”

Later on it says:

“With regard to the Asansol
explosion the Inspector of Explo-
sives is of the opinion that the
accident could have arisen from
either the boxes having been drop-
ped on to the wagon floor or some
of the boxes having been dropped
on loose amorces which had come
out of a broken package or by a
box of amorces having been
knocked violently against the door
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of the wagon while Iloading,
coupled with the excess of com-
position in the amorces.”

With regard to the Katpadi incident
the report says that there was a magis-
teria] inquiry and the magistrate con-
cluded that the defective manufacture
of the amorces, coupled with the negli-
gent dropping of a case by a porter
had contributed to this explosion.

With regard to the Kanpur explo~-
sion the report says that the enquiry
is still under way. But in today’s
Times of India there is a report which
gives some 1dea as to the result of the
enquiry. The Times of India report
says that it is understoad to have
drawn the same conclusion, namely,
that the explosion was a pure accident,
the consignment of crackers would
have burst into flames when there was
some friction. The report says:

“The consignment of crackers
could not have burst into flames
unless there was some friction.
Investigating parties were also re-
ported to have said that if at all
there was some frictibn it wmust

have been caused by the two per-
sons blown off in the explosion.

Conjectures about bombs being
placed in goods sheds were dis-
counted by the investigating
parties,”

So, we have got some material to
g0 by with regard to the explosions.
The common feature about all these
explosions is that they seem to have
been caused by the amorces.

Now, we must be ‘clear about one
thing. There are three materials in
these fire works. First of all there are
the colour matches. The colour
matches are otherwise known as
‘Bengal matches’. Secondly the fire-
works consist of flower pots, sparkers
and go on. The third category is the
paper cap or amorces. The Bengal
matches and the fire-workt come
under the Explosives Act, whereas the

third eategory, the paper caps do not.

One other point that deserves notice
is that the first two categories do not
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explode unless there is same open fire.
Without some open fire the Bengal
matches and the fire-works cannot be
set fire to. It is only this paper cap,
which is called amorces, that can ex-
plode by mere friction, contact, con-
cussion or pressure. 'This, unfortu-
nately, has been exempted from the
exemption clause 5 under the Explo-
sives Act. This does not come under
it. This seems to be a loophole which,
fortunately, has been plugged, now as
I see from the report that has been
placed this morning.

A broad analysis leads us to this
conclusion, that there ure three parties
to this: the manufacturers, the explo-
sives department and the Railways.
Let me take the Railways first. There
is a heavy burden cast upon the Rall-
ways who are the authorities trans-
porting these dangerous goods. The
rules and regulations that have been
made with regard to this run into
several pages, I shall briefly read
some of the rules that have been laid
down.

Rule 18 of the rules for the transport
of explosives refers to Red Tarift
No. 17. It says about precautions to
be observed in handling explosives. It
says that the fioor of any place or
carriage should be carefully examined
to ensure that there is nothing thereon
in contravention of these rules. Sub-
rule (4) says:

“After the handling of explosive
has commenced, the operations
shall proceed with due diligence
and without unnecessary stop-

page.”

Rule 17 deals with prohibition of
smoking, fires, lights and dangerous

_substances in or in proximity to a

place where an explosive is stored.
Rule 18 says about prohibition of
matches. It says:

“No person on, in, or near any
place where explosives are handl-
ed shall—

(a) have in his possession any
matches, fuses or other appliances
etr”
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Rule 2° says that competent persons
should ce in charge of operations. This
13 a v ‘y important rule which I shall

read:

“Every person holding, or acting
unrer, a licence granted under
these rules shall, whenever explo-
sives are loaded, unloaded or
handled, depute 8 competent per-
son experienced in the handling
of explosives to be present at and
to conduct the operations, in
accordance with these rules”

Then there is rule 22 about precau-
tions against danger from water or
exposure to the sun. These are so
dangerous that even if they are put
in water some of the chemicals ex-
plode. In the same way if they are
exposed to the sun for a considerable
length of time they explode. Certain
precautions are laid with regard to
these.

Rule 23 relates to certain other
special precautions against accidents
and preventing unauthorised persons
coming anywhere near. Rule 25 says
that explosives of different classes are
to be kept separate. Rule 28 deals
with the maximum cpnsignments
allowed. It prescribes about 10,000 1bs.
n any one railway wagon or 4,000 1bs.
in any one carriage other than a rail-
way wagon. Rule 33 deals with some
other thing. Rule 34 gives protection
from fire or explosion. It says:

“No carriage or vessel shall be
used for transporting explosives
unless all iron and steel therein
with which a package containing
any explosive is likely to come in
contact is effectually covered with
lead, leather, wood, cloth, or other
suitable material.”

Sub-rule (2) of this rule says:

“Where the weight of the exple-
sives transported in any carriage
exceeds 2,000 lbs. they shall be
placed in the interior of the carri-
age which shall be enclosed on all
s¥des with wood or metal s0 ws
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effectually to protect the explo-
sives from communication of Are
and the carriage shall be locked.”

Rule 35 says that there should be no
delay in transit. Rule 40 says that
explosive vans should be approved.
There is also contro! over the receipt
of consignments of explosives by Rail-
ways under rule 45.

Rule 46 deals with stowing away of
explosives. There is a very necessary
proviso which says:

.. it the packages of explosives
are rectangular in form and are
properly secured so as to prevent
movement during transit they may
be stowed in any number of layers
not exceeding five.”

The idea is, if there are more than
5 layers they might crash one over the
other and by sheer weight or concus-
sion produce explosion. It is for this
purpose these rules have been intro-
duced Sub-rule (3) of this rule says:

*“There shall not be conveyed in
the same carriage with any explo-
sive, any matches or fuses, any
apphance for producing 1gnition
or any other article...”

Then [ shall read sub-rule 3 of Rule
47 which says:

“(3) Storing—It shall be the
duty of every officer-in-charge of
a station to cause every package
of explosives, which it is proposed
to despatch by rail or which has
been received at any station for
transhipment or delivery to the
consignee, to be stored at a safe
distance from the station buildings,
either in a covered vehicle or com-
pletely covered with tarpau-

Then, about delay in transit or non-
receipt of consignments at destination,
the rule says:

“ ...A reasonable time may de

assumed to be an allowance of 108
miles per day in the case of goods
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Ko, all these rules and regulations
have been laid down with extraordi-
nary care and precaution, so that the
railways may handle these goods with
the utmost care and avoid sny acci-
dental “explosion.

The question arises whether the rail-
ways or the transport authority have
looked into all these things. My com-
ments with regard to these explosions
will first deal! with Asansol. At
Asansol, the lids of the packages were
taken away so that they were packed
in nine layers and they crashed down,
giving the pressure upon the amorces,
and they exploded for that reason. It
is a matter to be investigated as to
whether that was so,

With regard to Katpadi, the due pre-
cautions that theseV rules have laid
down do not seem to have been taken.
It is understood that the train from
the south came to Katpadi junction at
about § pm. It contained 148 pack-
gges. Now, within a short period of
half an hour, about 132 packages have
been put on to the train moving to-
wards Madras-Rajapuram, and others
in the wagon which exploded. All this
was done by four persons at Katpadi.
This shows that due care and atten-
tion has not been paid to the transport
of these things from Katpadi. Katpadi
is a junction, Mr. Chairman, where
the metre gauge and the broad gauge
meet and Sivakasi is on the metre
gauge line. The things have got to be
transhipped on to the broad gauge
line and that is how the accjdent has
taken place there in the course of
transhipment. If 146 packages could
be trensported or shifted on from one
place to another by four persons in
less than half an hour, I am afraid
due precaution has not been taken. It
could not be shown that the slowness
and the carefulness which are enjoyed
by the rules have been observed in
this regard.

With regard to Kanpur, we ure not
in full possession of the facts. It would
appear that the explosion also was
due to the amorces which seems to
have been badly Randled. The point,
therefure, which arises iy this; whether
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the Railway Ministry ass carefully
handied these ‘danferc .. goods.

The other party, as I said, is the
Explosives Department., We exclude
for the present the other two cate-
gories which I mentioned, namely, the
colour matches snd the fire-works.
They have been iransported for the
past 40 years without any accident.
With 1’ gard to the amorces, it is not
covered by the Explosives Act, and
that aspect seems to have given a
loophole for the manufacturers who
are viewing with one another to put in
potassium chlorate and produce such
a noise as to deafen the ears of people.
[t is there that I charge the Explosives
Department Thev have been slack.
They should be having control over the
manufacture of this amorces. It has
been laid down that there should be
1,000 dots for every 70 grains of this
composition. It has been found that
this limit is not enough to give that
noise. It has also been tested and
found out that 20 per cent. of the
paper caps do not burst, with this
minimum of composition. Subseguent
tests have shown that it is a safe limit
when it is up to 200 grains for 1,000
dots. The rules have not been revised
nor have the existing rules been
enforced strictly, The sequal is, the
manufacturers, in order to produge
more and more of the bomb type of
paper caps do not burst, with this
plosive composition to develop a
dangerous commodity.

The Explosires Department, I sub-
mit, has not been careful in enforcing
this. They only seem to have woken
up to their duties in trying now tb
say that “it has been decided to amend
the Explosive Rules in order to take
away the general exemption under
rule 5(1)".

Now, I mentioned about the manu-
facturers. The manufacturers of this
particular commodity ought to have
been carefully controlled and it is up
to the department now to see that oro-
per regulations are enforced.

My next point is this. There can be
no doubt that these accidents ought to
be traced to the emorces. In this non-
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nection, we must see how the trade is
affected in Sivekasi. In Sivakasi, if I
understand correctly, about Rs. 3
crores have been invested in this in-
dustry. In  Sivakasi, particularly,
about 25,000 people are engaged in this
small-scale or cottage industry. They
live upon it entirely. There are no irri-
gation facilities there. The main thing
for them seems to be this industry.
This is another peculiarity., For ten
months, they produce and store up a
huge quantity and it has got to be
disposed of in two months to the
various centres where it is consumed.
What 1s produced within ten months
is disposed of in two days during
Diwali.

The Minister of Rallways (Shri
Jagjivan Ram): One day.

Shri 8. V. Ramaswami: Maybe, as
the hon. Minister says, it is finished in
one day. Thet is the peculiarity of
this trade. If this trade is stopped,
then what happens? They have
borrowed from the banks It is not as
if they have got their own capital
and have put it in this industry. They
have borrowed, and have got to pay
it back by selling this commodity and
then realising the proceeds. There are
ulso ancillary industries depending on
this, such as printing press. You will
be pleased to see that owing to this
industry, Sivakasi has built up a print-
ing industry to such an extent that all
our election posters have been printed
there.

Shri Goray (Poona): That is why
they are so explosive.

Shri S. V. Ramaswami: 1 may ulso
submit that during wartime, this ex-
plosive industry was very useful in
meeting certain war requirements also,
Therefore, this is not a neghgible
industry. We must see to it that some-
thing is done so that we could deal
with this matter in such a way that
the trade does not suffer and, at the
same time, there is no danger to the
comnsunity. I submit that it should
be possible, and I understand it has
been made possible that in Madras, out
of 64 wagons, in 47 wagons this
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amorces has been isoclated and 17 of
them are, 1 understand, et Raipur
about to be moved towards Calcutta
which is a big consuming centre pro-
vided the order is given for the move-
ment of these colour matches and the
fire-works which would not explode
unless there is open fire.

Therefore, I submit that we should
take a decision which is not panicky
it must be a realistic one. The realistic
approach must be such that while we
secure the life, and property of the
railways, and the life of all those who
handle these things, at the same time,
we should see that this trade is not
destroyed. For, if the goods are not
sold during the Diwali season, there is
no alternative to the industry except
its annihilation. #It will explode
Therefore, 1 submit for the earnest
consideration of the Minister of Rail-
ways that this amorces, wherever it
is, should be isolated and, if possible,
it may be destroyed if the composition
is bevond the safe limits. But the
other things must be moved, because—
and this is one of the reasons—the
amorces involved in this transhipment
is only worth about Rs. 5 lakhs, but
the colour matches and crackers and
fire-works account for about Rs. 45
lakhs. So, if this is released, the major
portion of the trade will survive, and
there will be time enough for us to
analyse this amorces.

Shri D. C. Sharma (Gurdaspur): He
has not told us about the part of the
country where it is manufactured.

Shrl S. V. Ramaswami: It is in the
statement.

ft v o (fedemam)
Famfy sgmy, 78 ¥ famae s o
T %Y WeTr 69 95 f Ju fear
TIT IAE FIT WA AFET ] AFATAT
¥ wgw ¥ Ay 2y o2 o7 awr qrlx
fr g1 )

Tg o A faesie gT 9% @ KETC
gT 1 12 e & wwEw R0
wew W wegrdr § oot ) fawae
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€ LA § 7 R gU | 9 AT ¢ ¥ a8 " v @ raw
w N2ATS wr fasdawr fear wmg ot wrawET & & 9z g€ ag 9 ye-
Iy §w dfE oA R oW TR A Ao y gk d 1 39
gy § (9 NAET §) g% IF & awy faw frast 1 @a F6T sags
ATqCATEy @Y & 1 e ® ¢ & aar qT IAFT AT AL BFAT AL | A
wm f&  TEefreg & O TR dﬁq@?u‘aw%«mamna’t
WA A fFrag ¥ XIS T & S9A qg FFTTATE
a fas IvF wazam oy TR af=w “The enquiry showed that the
3 ¥ | e wagon that cxploded contained
% ﬂ'f'( % : | g '_, . consignments of fire-works manu-
g9 I A TR ¥ A/ A factured in Sivakasi and possibly
¢ a1 gd ga1 & wa fE a8 w6 in Trichur, including 53 cases of
- , N amorces (paper caps for toy
T FH f _m 'T@’ afex ?ﬂ'ﬁ * pistols). The entire lot of amorces
foe 41% A 9§ | I aF WEAEA K was destroyed in the explosion
q2AT &7 gEH £ JGE AL H FaT but some portion of other fire-
: works wecre found 1n the debris
arar % fs &t faeniz 3§ W g and an analysis of these showed
wafs w9 WHIX W §T OE G that they contsined no prohibited
P ST e or unauthorised composition. This
m dm & :"TT wr lA wagon consisted of parts of
AT A% IEF IATH & I § G- material from two other wagons.
Hifesy &0 TE ¥4 & fF uF zW An analysis of the contents of the
N - packages left in the original
;”;J[ ¥ arra ?ﬁ A F f"ﬂ’ bl wagons showed that the amorces
fasia TR 1 A< AT wTfEd A fw contained quantities of composi-
=, ¥ tion of the order of 150 grains per
™ & A = ¥ zfﬂ T ;.T% l 1,000... The Inspector of Explo-
dfe =g frame famm amar € f& sives 1s of the opinion that the
TEAE § A W T v & fE acaident hcoulg have ariser from
oan > 3 . cither the boxes having been
™ ™ F H.W 637“ & o fr S o dropped on to the wagon Hoor or
Y Fwe g W1 0" Y fRar s some of the boxes having been
¢ fr o facsie gur ag iAo gwn dropped on lo<;sc smﬁrus which
. had come out of a brok¢n package
= *ﬁ ﬂé} T &Y !rtﬂ?,_’T | 8T W7 or by a box of amortes having
a8 %_ f& wrEEEYS & g7aT & §Eg A been knocked violently against thg
THTET & i’l‘fﬁ‘& 3 QS Q. S door of the wagons while loading
= N qqa@ﬁ«mmx : coupled with the excess of com-
IT% T = T % fr 2% weT position in the amorces.”
w1 Fourdr # ey faedve &) omar & TaAATTE weH A TR omar g
# et g fr o fardrel & w9 wwie f g7 99 F faehres 279l w1 0¥
1+ WR AT 5 ag dwrmw @1 a@r g A gAY AN G AR 7 ITHY
qere ¢ a7 freewr & b e ghm ) qga At Efex wwT Afey
T qzrat & ¥ | a7 =< fear aar @ T IgF FF WEK ¥ A wwad
fs o5 A ®7 T ¥ T 9T faewre wifey f & %2 I0F | Al a® Ay
B AT § W O% %Y sqrar g7 & e mzf*ﬁm;wmrmamm
qx faredre & awar & o wafaw oF wifzg 1 fEwRT AT foie gz aqamE
w1 giforde & o & w7 Ao ¢ 5 @ ol w pdi e Aag A

fer o ewar a7 W et W oA, & ATAT 4T
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[+t «x T fog)

Tt Ay & wrergT AT PrewiE AT
€1 Ay F fram wr jy Awft o i
X E & ST ¥9q & AvATE A g
e & faepre & foafas
& wgy Ay § fF ST {4 A-
fot #Y TaT = & & s ar T
&\ 3w farme § gt w1 gy e o
I¥ 1T W AT 9 T ) sw fEeeR
& oY ® N aRgsy gEdw WA
FERA T WAT 92 4T AT § qg qATAT
g5 =gt & wa® § 35 Tiear @ g
f ot ¥ a=E o7 /T 91 ) O
cifesy & Ig Fgd ¢ fF a7 W
qg AT AR AP 9L IR ¢ TE ®
g ¥EIEA w7 & 8§ =ifgn W
L IE 99 AT & AR I AGL AAT
g @ I aWE &1 oA SYer &
T 1 A R S E N A g F
& S@A Fi qg QAT WAy WK Agy
e @ w3 fama &1 faese
BWT | R TR FT W T 9 A,
wr i § oft 37 war 97 1 W A
w1 Fg 9T wE @A famy mn, swer
FAETEAY Y o oY A Iway arw
foaT o | ¥ A & fF oaw TR
SETEA #Y ATy & s fggem
¥ XAAT W WG AL HET ALY
*F Ug Fed ¢ fF W wAETe 39
I BT {3 G 7 F & §1 IHT a9
T A T AHIT A ATYATE a
IR § TENY WX § WIGET q WTH-
e &A1 wmgar § 1| R ¥ faewe
¥ Traw ug Fgr 9w & fF 9T T
TT | T WINTT Q¥ 97

Mr. Chairman: The hon, Member's
#ime is up. He has taken 10 minutes.

i o awfas i1 am one of
the Members who gave notice. I may
be given 15 minutes, as there are only
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4 or 5 speakers and it is a two hour-
discussion.

FAGT ¥ WEAT & AN
F ¥q gg fAew & f5 wgr
forg w07 ¢ faemes oId @ ®
JET Img 9T AN off TEw qr, AR
uTES T @ 4T W1 Qv gTe ®Y
@7 q1 WY freqrz Y what «F ar 7
THAT 9T 1 gy T & FE 3@ g
oF &1 wdr  fae W § grAas g
IR qar W 97 | OF WRAl 39 W&
&Y JATET ATEAT 97 IE qHY faeme
g | § Fraes s I § e e
gz NaE # Q@ ¢ fedes oxd
fafes ¥ aga @ @ I wifgg Wi
TAF WATAT I ATATA ¥ qver F5 o4y
qzg Ag g Aifgw 1 fF faewE
gA H gax 2 A% | v faaw & B
W uw G erd 2 fae Ay
¥ o A AFAT € | FAYR F {GERz
¥ U ¥ [ A< F A7ICATEr aAr
Tt Oy A7 e gy 8 1 99 fRA g WAy
PR T FET 91 TAX Hr5 7 fewar-
it |9 ¥ o gEd T T
AT JTH TWT 12 T I AT 7EI
wr 2 3 ug falkq A @ &
frgaifcdt ®1g &1 1% grgar W@
T | W ARY 9% FE tranfeE gfem
&1 HTZHT 11 AT 9F Iq HIH &7 7
AGE & A § AT IATA F gATHT
F&am

qEq 98 AUl qE AU
forg ag 93 g faeaies gard a7 Iy
faA 39 g AWAA K7 FAF AL A9
fae® st g1 wwAr a1 ) gAfAg @i
qF FAYL Y qAT FT qF o § ITH
R & w7 o7 @war ¢ 5 agi gy
Ty T Wit g7 Ao v IR
Wi 9 e tad qgw & faedie &1 9F
& | 37 freEdl ¥ gy ¥ A
ffrey gar fody frfree afiq A
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agt Tweey fear 41 fagd wgr war ot
fe T T@ & facoe® qardt wr
T AT A w7 fgr T g

IH A N L T AT FTAGT
& faemres qaral w1407 IAT WA
T AFwnT W I & 93 @ T,
wgt o2 {5 ag T @2 a% 9T @ |
g Traey | ot faaw &, g9t qre ®
) By A € s FEE
I JIRTA F1 §F AG W4T, A IJAH!
arow w3 fomr omar | W G & -
wavaq Fifas § g awWA &
| 34T 3 7% 9¥7 @A faar mar W
WL agt 9T Fri faewre 7 2w, At
A4 wEea & I wFfT A aga wigAr
@t G 1 ] ag fvdz o S g
fe ot faemizal #1 g & A€ a=
W FFAT & 1 IAF F fgREa A
o= Fradr w17 9+ 7 ) femeam
X IFAT HFT—-TFH-ATF T FTET QT
T 9 AT AT 2, AR FIUY ILATE AT
g1 37 & FIor agm A A Ay AR
Tf g 1 & fragt Fom amzar g
T A 9 T F O HET e
] AT T I @ 7T f ffara
® o @ g Forw axg w1 wafam
oW A F, T OATHE #Y eH A8 wY
AT fgw | §8 uwwEE & gy §
r{y g fafeaa T § fa @3 seg wy
IV Jwml § faors w14ad w O
=ifew, 9t f& wq & fog Ia@eh § |
® 2 3t wzaT Aear § fF oA fas
FT AW wT FAT A€y 8, i Ay
qT wfaar &Y | garer W7 AW W
&1 T g i wow aT re i A
fear w1, s W W@ Ad dear
T, oY fF A W2 ¥ warEr awt 9%
9% E—HEHY 5% 92T @1 I9 6
aYerd #1 saear aff o wf 7 ¥ 3w
¥y O¥ 2T F @ T4, wgi @]
[T off <@ g A | arw AT A
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@k weme ff dwr ¥ g emgcdy
¢ forew @ axw & wx WY W0
awt A€ w7 iy

wog B afx TR weArRw wr
foe ww gw § Fur€ *1 v wfem
LA W fRaw) w7 owedf ag ¥
QI &L | AY TR TIA-TH T AT
T §, IEY ag W T ARt gf |
fF deqoafaer w9 § wAEHE
& ¥ S & 7w 9= W

g9Y 9geT $o% qg g7 Afyn fE
fegearT #) Iar & aw Y gw @
F{ o I9% fau gt Wk & ;@R
dor 98 &, 37 A g wE A afr
T Ffge ¢ & wwrwan g Tord wen-
T & I T HY TTE 41T 29T WK
T8 ATar § (F 5% a9 & ATAg a%e
T fawg & Y g ¥ W 8w &9,
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Shri Feroze Gandhi: There is not
very much that I have to say because
we have to await the detailed reports
and the final reports of all these ex-
plosions. I also do not want to repeat
what my friend, Mr. Ramaswami, has
already said. He has almost spoken
like an expert on pyrotechnics.

An Hon. Member: Which he is.

Shri Feroze Gandhi: And it is good
to have one such expert amongst us.

We all hke fire-works and the rail-
ways have the unpleasant task ot
transporting them. The railways deal
with a large variety of explosives,
including highly explosive material
inside this venerable House. Now, for
different varieties of explosives, there
are different rules. Omne such rule of
the I.LR.C.A,, red tariff, rule 25, states
that different varieties of explosives
will not be carried in the same wagon.
I would like to know from the Rail-
way Minister if any occasion has arisen
when a violation of this rule has been
brought to the attention of the Rail-
way Board,
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These rules, which have been laid
down for the haulage of inflammable
material, a part of which my hon.
friend, Mr. Ramaswami has already
read out, are very much in detail and
I doubt very much that if these rules
are not violated whether any such
accident could take place. But I also
agree that accidents will take place.
What we have to enquire is this: whe-
ther all the necessary precautions have
heen taken. I do not say that no acci-
dent will ever happen; it will happen.
Nobody can guarantee that. But I
have a little doubt whether the rail-
ways had exercised all the precau-
tions that they should.

As 1 said, there is not much material
to go by 1n connection with the explo-
sions. But there is one case. On the
4th June 1954 there was a collision
between two trains between Kings
Circle and Mahim. I would like to
read out a portion of the report of the
Government Inspector of Railways on
this accident:

“On the electrified double har-
bour branch a collision between
the suburban electric passenger
train and a goods train, followed
by petro] fire explosions occurred,
one of the worst railway accidents
ever to occur in Bombay State,
turning the vicinity of Kings Circle
Btation into a blaring inferno like
a mushroom eruption of an atom
bomb explosion.”

You can imagine from what the Gov-
ernment Inspector has stated what the
seriousness of this accident must have
been. But how did this occur? How
did this particular explosion take
rlace? Were the railways to be blamed
or not? Have they followed the rules
laid down by the IR C.A. or not? Now,
let us see what the Government
Inspector has to say about it. First 1
will read out the rule According to
the rules laid down by the Indian
Rallways for the conveyance of explo-
sive and dangerous goods mentioned
Schedule 2 of red tariff No. 17:

“Wagons and tanks contalning
these inflammable materials must
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not be placed either in a running
train or during shunting opera-
tions next to the engine or the
rear brake van but should be
separated by at least three wagons
not loaded with explosives eor
other traffic of an inflammable
nature.” -

In this particular case, the railway
authorities defied this rule. What has
the Inspector got to say about the
regular defying of this particular rule?
I would like to read out paregraph 48:

“It appears that both the Bom-
bay Port Trust railways and the
Western Railway authorities have
been overlooking the violation of
the rules laid down in the red
tariff in regard to marshalling of
wagons containing inflasnmable
liquids. If these rules had been:
correctly followed and if at least
three wagons not containing in-
flammable material had been mar-
shalled .between the brake wvan
and the wagon containing aviation
spirit, it is probable that no major
accident would have resulted and
the casualties to the passengers
and the railway staff and the
damage to the rolling stock and
property would have been greatly
minimized.”

This is something where we can defi-
nitely say that the railways have
violated the rules laid down by the
I.LR.CA, which resulted in an explo-
sion, which the Government Inspector
of Railways has described as something
like the explosion of an atom bomb.
It appears that ocur Railway Board
were carrying on atomic experiments
with our rolling-stock. Even before

the reactor at Bombay had become
critical.

Now I would like to draw the atten-
tion of the Minister to another thing,
which is also very important, to which
I would like to have an answer. 1
hope the answer would be given.
There is rule 28 of the 1L.R.C.A. rules
regarding the transport of explosives.
The rule says that no wagon shall con-
tain more than 5 lbs. and 10,000 Ibs.
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is the limit. I would like to know
whether in the case of the wagons
from which these materials exploded
these rules were followed or defled.

Another rule to which I would like
to draw the attention of the Minister
is the rule relating to handling of
explosives. There are certain specific
procedures laid down for the handling
of explosive material. Of course, I
have not seen with my own eyes the
handling of explosive material. Pro-
bably, I would not have been alive, if
I had. But I have witnessed the handl-
ing of packages marked ‘fragile’. As
soon as the rallway porter sees some-
thing marked ‘fragile’ he throws it; he
enjoys it. Now there is a kind of
slackness and negligence and I think
that very strict instructions should be
jssued that'these explosives should be
handled gently. They should be
carried just as a mother carries her
child.

Shri Goray: Still the child may
howl.

17 hrs.

Shri Feroze Gandhi: With regard to
this question of fire-works there are
two types of fire-works—probably
there are three. One type is the one
which explodes by friction; the second
iype is the one which explodes only
when a light is applied to it and the
third type of course we are well
acquainted. It appears in all the three
explosions that have taken place only
that type of filre-work has exploded
which explodes by friction.

I am glad that the hon. Minister for
Explosives is here. This particular
cap, or paper cap as it is called ex-
plodes due to friction and all the three
explosions have .been caused by the
cap which explodes. There is another
thing, that all these caps involved in
the three explosions have been manu-
factured by the same manufacturer.
It is the same factory. Therefore it is
not very difficult to prpbably take
away the licence of this particular
manufacturer whose caps keep on
exploding.
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As my hon. friend Mr. Ramaswami
has slready pointed out, we cannot
disturb the entire pyrotechnic trade.
It is an important trade. We all enjoy
Diwali, 26th January and all the rest
of it, Ministers, also enjoy fire-works.
Now Diwali is coming. About Rs. 40
to 50 lakhs worth of fire-works are
sold. Now that we have found out the
manufacturer whose fire-works seem
to explode due to friction caused by
this rough handling or gentle handling,
or whatever kind of handling by the
railways, I would suggest that we
should release the rest of these con-
signments. Don't keep them; otherwise
there will be more explosions. Part
with them. As far as this particular
party is concerned, I would suggest
that you take away his licence or ban
this particular kind of paper cap
which is causing all this trouble.

The hon. Minister informs me that
no licence is required for the manu-
facture of these paper caps. I yould
suggest that you put it on the licens-
ing list.

Shri Tangamani: Mr. Chairman, Sir,
Shri Ramaswami and Shri Feroze
Gandhi- have already dealt with the
rules and regulations which govern the
transhipment of these explosive
articles. So, I shall not take the time
of the House by going into all those
matters.

When the first explosion took place
on the 31st July 1857 I raised it as an
important matter here and the hon.
Minister replied on the 2nd August
that the explosion was of severe inten-
sity and it was felt over a radius of
several miles. As a result of the
explosion ten persons died on the gpot
and four more died in the hospital
Three weeks later we find in Katpad:
a similar explosion taking place where
eight people were killed and on the
3rd of September in Kanpur there
were three deaths. In all these cases
the explosions were of terific inten-
sity.

The other day my hon. friend Mr.
Vittal Rao said that this is not a mat-
ter where the Railway Ministry alone
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is to be indicted. This is a matter
where three Ministries are concerned,
the Ministry of Works, Housing and
Supply under whose jurisdiction the
explosive inspectors come, the Minis-
try of Transport and Communication,
which has to deal with the Chief Ins-
pector of Railways, and of course the
Railway Ministry. All these three
Ministries are concerned in this parti-
cular explosion and I am happy that
all the three Ministers are here. As a
result of discussion today I hope there
will be a reduction of such explosions
in future.

This industry has developed mostly
in the South. The Explosives Depart-
ment has been divided into five zones:
the Central Zone, the North Zone, the
South Zone, the East and the West
Zones, The main concentration is in
the South In the South Zone the ins-
pectnr has his headquarters at Madras
Ther®# is one inspector, three assistant
inspectors and two additional officers.
These six people are asked to look
after Sivakasi and the neighbouring
areas which produce nearly 95 per
cent. of these paper caps, 75 per cent.
of the crackers and 100 per cent. of
the coloured matches, The inspec-
lor’s headquarters are at Madras. He
has to cover not only the State of
Madras, but the State of Andhra, the
State of Kerala and the State of
Mysore. I am mentioning this to show
how unimaginatively this zone has
been divided. It 1s about time that a
Circle is imgediately created in Siva-
kasi and the staff is increased with not
inspectors and assistant inspectors, but
officers in the cadre of Deputy Chief
Inspector. Even the Chief Inspector in
Delhi must make constant visits to the
circle at Sivakasi wherefrom we get
these crackers.

1 had occasion to go through the
Budget papers and I find that the
amount provided for this entire
department is Rs. 6,15,000. I am not
casting aspersions on anybody, but
this is a8 department where officers
who are posted and have to issue
licences must be kept above board
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They must be of a higher cadre. 1
find that the inspector who is posted in
Madras is on the grade of Rs. 350 to
800. The Chief Inspector is on the
scale of Rs. 1,300 to Rs. 1,600. I am
mentioning this to say that the officer
posted at Sivakasi must be a man at
least in the cadre of Deputy Chief
Inspector so that he will be in a posi-
tion of not being easily approached by
merchants.

Coming to the industry I would
like to say that five or six factories
do exist today in Sivakasi, which have
bren in existence since 1823. . Since
1823, some five factories are in exist-
ence. For nearly 20 years, 20 factories
haove existed. Ten or fifteen have
come info existence during the last
three or four years. So, this iz an
industry which has been going on for
mere than 20 years Because some
accidunt has taken place here, to go
to the extent of saying, immediatelv
ban this industry is, to say the least,
a very improper thing Recently we
had a very good elephant supplied to
our Tresident The elephant did run
amock, and the ‘mahout was killed
T'e f(iovernment did not rush with
the suggestion to the President that
the elephant must be destroyed. We
do not go about that way. In the
same way, we have been discussing air
accidents. Becoause an air accident
tukes place, we do not mmmediately
dostroy the aicrafts or the pilots.
That 1s not the way in which we go
about nur business. Because all these
three Ministries are there, I would
request them to take this matter much
more seriously

It affects not only the industrialists
I have been receiving telegrams not
only from industrialists, but from
workers, About 20,000 workers em-
ployed in Sivakasi in this, are now
wthout employment. To these 20,000
wnrkers and their families, the main
source of their livelihood was this
cottage industry. That has been cut
off Ipstructions after instructions
come n the papers. After the Katpadi
incident, the Railway Ministry
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announced here that we are going to
stop transhipment. That was one
tlow. After the hullaballo started
over Kanpur, immediately instriictions
g5, confiscate all the amorces and des-
troy. Such frantic orders are made. It
creates confusion. It does not give
confidence to the people and the
industry at large. I am one with the
House in condoling the death of 25
pzople whose lives could have been
saved at least some of whose lives
could have been saved, if only pro-
per care and attention had been given
to the rules and regulations which we
ourselves formulated and we our-
selves accepted.

Shri Humayun Kabir: May I crave
vour indulgence for a minute, Sir?
The hon. Member referred to three
Ministries being involved 1ncluding
the Ministry of Transport and Com-
munications. I am advised that in this
kind of accidents, the Transport and
Communications Ministry or the Rail-
way Inspector are not concerned. °

Shri Tangamani: The Railway Ins-
pecter always goes to any accident.

Shri Humayun Kabir: Not this type
of accident.

Mr. Chairman: I would like to ascer-
tain from the hon. Minister how much
time he would like to take.

Shri Tangamani: Ministers,

Mr. Chairman: That, I do not know.
It is for them to decide,

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): So far as
my Ministry is concerned, I do not
think.there is any necessity for me to
speak at any length at all. The state-
men: that has been placed on the
Table of the House this morning in
reply to the two questions relating to
the accidents at Asansol and Katpadi,
is the result of the joint effort of both
the Ministries of Railways and......

Shri Tangamani: May I ask the
the Minister one thing? We are told
that the annual reports of the Explo-
sives Department are published. In

11 SEPTEMBER 1957 in Railway Wagons f3384

and Sheds

the statement laid on the Table you
will find that there have been certain
explosions also in places where amor-
ces were manufactured.

Shn K. C. Reddy: When?

Shri Tangamani: I can give certain
instances, e.g., in 1955-56, in a paper
cap fsctory in Mysore ‘there was an
explcsion resulting in the death of 8
people, If this report is also laid on
the Teble of the House—the report of
1855-36—that would be helpful.

Shri K. C. Reddy: I have noted what
the hon. Member has said. I will look
into it and see what further informa-
tion can be conveyed to the hon. Mem-
ber on this subject.

I wos saying when the hon. Mem-
ber interrupted me that the statement
that has been placed on the Table of
the House has been the result of the
joint effort of both the Minmstry of
Railways and the Ministry of Works,
Hausing and Supply. The technical
aspect of thc manufacture of explo-
sives has crept into this debate. The
statement that has been placed on the
Table of the House deals, if 1 may
say so, at length with this aspect of
the question. That is why I said that
there is not much for me to add by
way of supplementing what has been
embodied in the statement.

{ would like however to mention
one or two things. #fanufacture of
paper caps for toy pistols has been
going on without licence for a num-
ber of years, for nearly 8 or 10 years, I
do not know the exact period. No
licenve is necessary for the manufac-
ture of these paper caps for toy pistols.

Shri C. R. Pattabhl Raman (Kum-
bakonan): We have got some more
points to make.

Shri K. C. Reddy: This is by way of
explaining some aspects. It may be
useftl for the further course of the
debate. If necessary, I may intervene,
s0 far as my Ministry is concerned, for
a mirnute cr two, later on.

No licence is necessary under the
Explosives rules for the manufacture
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of trese paper caps for toy pistols.
Under rule 5 Y1) (ii), no such licence
is neressary. But in spite of that, the
department of Explosives hag taken
the me~aution to issue what is called
a sort of permit. That permit is got
enforcenble in law. By way of abun-
dant precaution some kind of permit
is issued.

The staff of the Explosives depart-
mont, when they go out for inspec-
tion of the various units which manu-
facture 4reworks, to inspect the manu-
facture of such of those items of fire-
works which are subject to licensing,
they also incidentally inspect how
these paper caps are manufactured,
Incidentally they do it. During all
these years, there have been no acci-
dents. The hon. Member has just
drawn my attention to the report of
1955-55. I shall look up that and give
such nformation as is available on
that point later on.

In 1956-57, as the statement says,
some oxperiments were conducted as
to the nature of the paper caps, or
amorces as they are called. During
1955 as also in 1957, there were seve-
ral representations from manufactur-
ers tu the effect that 75 gr. per 1,000
paper caps is grossly inadequate, that
these puper caps do not explode, that
the children complain and that these
really do not explode. As such, they
insisfed that a larger composition
should be allowed. Certain decisions
were taken after experiments were
made, 1t was found that composition
up to 204 gr. per 1,000 papers caps
does not result in any explosion what-
sQever.

Shr! Tangamani: Are 200 gr. allow-
ed now"”

Shri K. C. Reddy: One hundred and
four per 1,000: I am giving only by
way of information. It may be that
these experiments have been com-
plately foolproof or there was some
defect in these experiments, I am not
in a position to say., The experiments,
that have been conducted have led us
to the conclusion that 204 gr. per
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1,000 would not result in anything
dangerous or in any explosion. This
is the Background information that 1
venture to give on this occasion.

Now that these explosions have
ocrurrerd, Government are considering
the question of issuing licences for the
manufacture of amorces. That is
being actively processed. The action
that was suggested by my hon. friend
Shri Feroze Gandhi is a different mat-
ter altogetherr There is no question
of cancelling the licence that has been
granted to a particular firm, because,
th2re was no licence whatsoever that
has been granted for the purpose of
manufacture of amorces.

8hri Thanu Pillali (Tirunelveli): Is
permission required or not?

Shri K. C. Reddy: The hon. Member
has not iollowed what I have said.

Shri Thanu Plllai: They have been
stopred.

Shri K. C. Reddy: As to what should
be the future course of action, that
also has been indicated in the state-
ment laid on the Table of the House.
Wo are considering this question seri-
ously. The hon. Member said that the
concerned Ministry should consider
the question obviously. 1 would like
to assure the hon Member that seri-
ousness has not been lacking on the
part of any Ministry or on the part of
the Government of India or the
Government of India as a whole to
give urgent and close attention to the
various problems that have arisen in
connection with these unfortunate
explosions that have taken place in
the country. My senior colleague the
Railway Minister will deal with the
various aspects concerning these un-
fortunate incidents. 1 would like to
say that we are all very, very sorry
indeed that these explosions should
have taken place, and whosoever |is
responsible we are prepared to locaté.

So far as my Ministry is concerhed,
may I say that if I find after due
enquiry that there has been anything
wanting on the part of the Explo-
sives Department in regard to this
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matier, if after proper enguiry we find
it necessary to take any further action
in order to prevent these explosions,
certainly we are prepared to do it. But
I would like to say finally that so far
as the reports of the Inspectors of
Explosives are concerned regarding
these various explosions—-one at Asan-
so], the other at Katpadi and the latest
one at Kanpur—we have received only
one report, regarding the explosion at
Asansol. We have yet to receive the
reports of the Inspector of Explosives
regarding the Katpadi and Kanpur
explosions. Without getting all these
three reports and without carefully
reviewing these reports that will be
submitted in course of time, it is not
possible for us to say definitely and
finally what the responsibility of the
Department of Explosives is in so far
as these incidents are concerned.

Mr. Chairman: I would like to know
from the Railway Minister how much
time he would require.

Shri Jagjivan Ram: Fifteen minutes.

Dr. P. Subbarayan (Tiruchengode):
The matter is really a very simple
one There is such a large amount of
these crackers in Sivakasi which can-
not be transported because of the
decision taken by the Railway Minis-
try not to allow transport because of
these three incidents which happened
at Asansol, Kanpur and Katpadi. No
doubt there has been loss of life which
we deplore very much But this is a
cottage industry in the South employ-
ing about 25,000 persons in Sivakasi,
and as my friend Shri S. V. Rama-
swami explained, most of these people
live on credits received from banks
for the manufacture of these explo-
sives. If these crackers and these
Bengal matches especially are not
allowed to be sent out from Sivakasi
to various places where they find a
market, it will not be possible for
them to repay their debts to the banks.

No doubt care has got to be taken
in regard to this matter. As my
friend Shri Ranga reminds me, thege
sales take place especially before
Diwali festival and the Pooja festival
in Bengal. Therefore, some arrange-
ment should be made with the proper
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care that is necessary for the trans-
port of these goods to the various
places 80 that all this accumulated
amount of goods in the hands of the
Sivakasi merchants and others could
be sold in the market, and they could
be enable to pay off their debts,

Shri 8. V. Ramaswaml: Minus the
paper caps.

Dr. P. Subbarayan: Shri Feroze
Gandhi explained to you that in gpite
of being marked “fragile”, goods are
simply thrown about on the railway
platforms. I have witnessed it my-
self. No care is taken n spite of
extra freight being paid for such
goods, and I think it is up to our rail-
way admunistration to see that care is
taken with regard to these goods
which are marked “fragile” or “dan-
gerous”, so that because of this care
explosions of the kind that happened
at Katpadi may not take place.

We hcard a lot about these caps
manufactured for toy pistols. It
amuses the children very much.

Shri K. C. Reddy: And elders also.

Dr. P. Subbarayan: Perhaps like the
hon. Minister himself He probably
likes the noise that i1s produced, and
that is why naturally he thought 204
grains for a thousand caps were not
sufficient. He may have even thought
of increasing 1t.

Shri K. C. Reddy: There 13 no pro-
posal to increase it.

Dr. P. Subbarayan: I am glad to
hear there 18 no proposal to increase
it Anyhow, T have gathered that he
likes the noise that is produced by
these toy pistols.

The explosion at Katpadi I was told
was really due to these caps being
exported m large numbers from Kat-
padi and that in the transhipment
from metre gauge to broad gauge
wagon, something happened angd the
dashing of the wvehicles together etc,
caused the explosion and naturally
caused the fire which exploded the
crackers and the matches, because, as
was explained, these crackers and
these matches do not explode or catch
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fire under any pressure, but only
when fire is applied there may be
lighting or explosion of the crackers.
Therefore, 1 think it will be quite safe
to have these crackers and Bengal
matches transported before the Diwali
festival so that these merchants do not
suffer the losses that are anticipated if
such export does not take place. For
the present, till an examination is
made of these caps for toy pistols,
they may be stopped from being
exported, and if only the hon. Railway
Minister is kind enough to provide
wagons for the transport of these
crackers and Bengal matches which
by themselves are not dangerous, as
has becn explained by various
Members, he would be helping a
thriving cottage industry and also
helping the 25,000 labourers employed
for this purpose,....

Shri Ranga (Tenali}): And millions
of children.

Dr. P. Subbarayan: .. . to earn
their living, and as my friend Shri
Rangpga says, also give enjoyment to
millions of children.

Shri C. R. Pattabhi Raman: So
many issues have been clarified that
I do not propoe to take much of the
time of the House, excepting to stress
one or two aspects of this cracker in-
dustry.

As has been pointed out, this has
been localised in three places in the
whole of India, in Kerala, in South
India and in the State of Bombay.

Shrimati Paravathi Krishnan
(Coimbatore): Is Kerala not in the
South?

Shri C. R. Pattabhi Raman: Trichur.

Shri V.P. Nayar: Have you relegat-
ed Kerala to the North.

An Hon. Member: It is South West
India.

8hri C. R. Pattabhi Raman: 1 am
only particular in pointing out that it
is not as if South India or Madras
alone that is affected. 'This industry
is localised in these places, and
especially in South India the place
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where these matches are produced is
a drought-ridden place., There is no
river there, there is no irrigation
there, and most of them live by this
industry. It is an industry function-
ing all the year round. They store
up nearly a crore of rupees worth of
goods, and all that is transported
about the time of Diwali, and some-
times in January, and it goes on to
Kartik, because in some places in
South India during the Kartik festi-
val there are some fireworks.

Subsidiary and ancillary to this is
the printing industry to which refe-
rence has been made. All the election
posters have becn printed by the
Sivakasi printers who are printing
mostly these labels for these crackers
and other wrappers for these crac-
kers. That is the first point. Hund-
reds of people who are very good
printers are also in Sivakasi.

Then you have got a regular match
industry which is almost a by-pro-
duct, though it is really the mam
industry strictly speaking

Shri Feroze ©Gandhi:. There are
some crackers herc!

Shri C. R. Pattabhi Raman: I am
an admirer of my good friend Shri
Feroze Gandhi. 1 would not have
thought he could keep a debate of so
much seriousness interspersed with
so much lightness at the same time.
I can never be sure when his re-
marks are serious or funny. He was
referring to fireworks elsewhere, but
here 1 am only concerned with the
fireworks and crackers at Sivakasi.

It has been established that all these
explosions are in amorces. The term
“amorces” is nothing very techmical.
They are red paper caps put in pis-
tols, which my hon. friend, the Minis-
ter of Works, Housing and Supply,
who is in charge of explosives, is
very fond of....

Shri K. C. Reddy: My children are
very fond of it, not so much L

Shri C. R. Pattabhi Raman: He

looks so young that he is young
enough for these crackers.
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These are confined to these small
things which are, per se explosive.
It has been pointed out time and
again that only one of these, amorces
caps, is per se inflammable and per se
explosive. It does not need an out-
side agent as the striking of a match
or applying the Iight. That can be
stopped. It has been brought out
very clearly that this is confined to
only one or two firms who in a com-
petitive mood are putting much more
of these explosives and trying to
catch the trade. They are sending
these to merchnts in Lucknow, Cal=-
cutta of course, in Calcutta also they
are producing these—

On account of these people, the
whole trade 1s suffering There 1s
bottleneck, and what 1s the result?
Today's order—1 am obliged to the
Minister for supplving 1t—as it stands
15 this (on page 3) “Booking of fire-
works has been stopped on all railways
with effect from 23-8-1957" Instruc-
tions have also been issued, I am not
going to read all the sentences there

May 1 tell the Minister in charge of
explosives that I do not think he is
well staffed in this respect? As has
been pointed out by my hon friend,
Shr1 Tangamani, there are only two
or three people in Madras These
amiable gentlemoen, cxecutive bureau-
crats, are controlling Madras, Andhra,
and Kecrala—the whole lot of 1it, an
area bigger than UP Bihar put to-
gether. Is 1t possible for the whole
trade to wait for the<e gentlemen to
come and check wagon after wagon?
Are these people going to check
wagon after wagon” Has any accident
taken place in transit’ No Onlv when
the wagons come to the station and
stop, accidents take place Shr1 Feroze
Gandhi referred to it beautifully, the
gentlemen of the railway who start
the transhipment, putting the gently—
the mother and child analogy was
given; I do not know whether mothers
handle their children in that way.
Actually, they are handling 1t so care-
lessly that all these accidents are
taking place there There is, for
example, Katpadi which is the junc-
tion where the goods have to be
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brought from the metre gauge line to
the broad gauge line. These are the
places where these accidents taka
place, as a result, if I may say so with
great respect, of the railway's class IV
servants handling these goods.

For this, the whole of the trade is
bemng brought to a standstill. There
are thousands of people. Most of them,
as has been pointed ocut by Shri S. V.
Ramaswam, are not very rich peo-
ple; they are all people who are in
debt; they have been borrowing from
private or other banks, for the pro-
duction of these goods, for purchasing
the materials like cracker paper and
s0 on They are really bound hand
and foot. Now to say that they cannot
sell them when Dpwali comes 1s some-
thing that 1s not understandable. Can
they wait for the Diwall after that?
Will the hon Minister’s children buy
for the next Diwali  goods produced
for this Diwal1?

Shri V. P. Nayar: Why not put off
Diwalt for once?

Shri C. R. Raman: I want to
tell my hon friend of the Commu-
nist Party that (ven the October
Revolution can be postponed, but
not Diwali It 15 on Tula Amavasa.
It begins 1in  Chaturdash: 1n  that
month It 1< a timc-old festival. It
cannot be shifted Diwali 13 not a
mere show, 1t has some religious
signtficance also

Shri V. P. Nayar: Then let us have
1t

Shri C. R. Patiabhi Raman: I am
very happy we are gomng to have 1it.

1 make this appeal to the Minister
mn charge If I may say so with great
respect, 1t 1s not usual for all the
Ministers concerned to be present in
the House, but I am very glad that on
this occasion, all the concerned Minis.
fers are present. I sincerely hope that
they will do something to easc the
bottleneck to help the trade so that
thousands of people will not be put
out of employment and these traders
will not be put out of business.
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17:25 hes. der ged e W OF A

(Mr. DxruTY-SPEAKER tn the Chair.)

St arftey wwelt (fesx)
JUTHA WL, TR AT WA HAT-
W & e # aar ¢ faenet &
gAaw § o awf § Tff ¢, 3% g
® & qg o g f 6 ow ¥ @
WA gQ & a9 ¥ g e &4y faafod)
w1 aar  weuga faafaa) & g
T q¥ @M 8 | o 1g F g
o7 9% § & w4 Wi 3w w1 H
ZTHHT AT FAT 98 AAT § 1 T h
wfafem % ax @ 1 =T @
o , WF N g Wy § At wre
1 femR) &T T F AT & | W oEw
& arerg R AR quedt 91 wWr
T U & GERAET WIH S
®Y I /T "L § 9% T & W g4y
7 Y & | AR FAT &7 ST QI Rd
¥ #1691 & o IaF g @
39T B F ¥ g Ay Ay v
T & | IET IF &Y HHIGT FT THY §
FR TAF! U9 FT WEH TTHA
AT G ) AR O FET T
TEATA U IR @I W a@ &
& fFQ & | €7 FTF F FIifa
@ & foau 394 feurig awa o
frges fog ¢ aur za gy oY faar-
Wi s o aord Ay & 1 agr g S
% a9 #Y fgerwa &7 F wwer Ady
feg ard & A2 far @ & & M
a9 § I & | 9T 98 e A fe-
oy g 2 fF su-sr qar @Y owk,
A wgar & T | & w5 fawa) g A
WTH FaW I¥ faug a% &7 79 "Iy
Wfa wom s 5 o faemasim &0
T faenieY & grrey § & ag AT
qE 6 o WY oW A W AL
wedY T ¥ & 9Y Fg Wi § fv o
ofe@idt af & Sa%Y a7 w3 A A
ww §, g At A W A o <

wezrwre § ag o wyar av Gy & aww
goreTdT WY s o wgft ar wr &

% guzar g foamd fe oy safeal
g & k1 fe Freudt A g @
e sefre & e & & gzl
RA ol s quOT AT AT 1 TR
AT W WE GIATHE FTATE TE Y
TR ATM AT T I WF IR
9T & oF Hraw frese gar AR
TITATETS FT WA ATHT WOAT AR
¥ AT & | wEEY FY gETAT F A H
Tf qEIET 7 uF fagwor a3 I 9%
@ § | A% AfafE 49 ag v §
R T a8 719 2 & fF o s,
St weE Uz FEAE FATH AT @
IAFT 6 F qIe @Y G §, 3T T
T AR FF £ 9T uF w7y fawma
g & ol e w0 T
*® 3% ¥ qre Ad @ & AfFT ag
Ny faaw G & ™ FH=g )W AR
g & 1 faewes et & smavre
grandt fram @ SFeT W@ sl
T A% &% a1 Td A

xga & fraw i wrET aEet
A 93 wT g § | % frw qg A §
fr ot faepes qand €, ot -
wifeai gt &, av A wh awg ° gEd
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% Orft ¥, Tu® w0 ¥ 6 o
"’ faaeY s 7 IR Wy F gzt
& T ¥ gerd &, AT Al § qwer
& 1 &% Qe F g3 & g1 W g
awi § +ft o3 e owEe F QY e
gt o fedt & s @ g R
fis g g e an @ gu g 1 Y oAy
I IR ¢ frmnaE ande
oot €1 Wfed 4 df gawmede
TN o s & o A n
JAT ATAT § TAHT &Y FFAT S wT |
fom axg & g @nn fysl F de @
® aog & qAIfRd 1 of9 & § 9t
TFI § AM@ET ¥ 9 faqr Tww
W W WA s far mn Rk
oforrerer geeT 1 af  fama
e 3|3 AoreT 9 ¢ 1 wEYY
& gy & Agh 9 ATHT {F g9 90
® wot wiet & arq @0 g W g
FTiwgfaaarardfs
% & wgt X faenew qaret #Y ARy
AT 1 FEr X AR A g N Y
gt arfeg 1 e wERw F w@r @
frenrz gu agt 9T 1 fa § &= @
T ar. qrr T WYY 9E% faw @
fag g ey fF amTaIe A F &3 € o
TG F W 97W gEg d9 e @
f wgr gueaT g€ 4 @@ 9 aAefa
¥ et qf Ffor graw 6 9 @i
gt dt 1 @ T v AR F amg
gC wAETETHeR W 9 gY 9
tw fredte & 9 & W goem gk
qg AT T 7 fwea 9§ 3
¥ FOF (X0 T F G ¥ TE AR
* v =i sad AR W IER A
% sgfe #1 aver & ST 9T AT AR
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fird W ot wrer famgw oy fsror @)
w§ ot | wTor ag g WAt § fiv faewew
R WA & A ww ' W
ary & ¥few & T w AT g
F o oft wAgR & 9 § Qoo
Fdr Tk gu , T w1 wwTETAE
w15 wfgd TR ¥ wd vy oft agt T
T gaT & | & wawy gy ot aEmTn
g § fie vqe faedie & IR ¥
ag W AT F G qEw qH
5 & 3 & Wi g T A IR
£ 1 of B0y Tt 3 sl gaey
TEAT AT FE IR AT T
o1 T SfeT oz g T e sy
¥ g ¥ sy o fardes ggrd @
gC €, SU% WX 9T HEAC & o
T R § fF 7w v fee faewie Y
AR & I§ wE A TR
¥ W W TRy ¥ AT wE e
wifere 9g aRTET F4 T T WX A
Wd & fraw § ST waER w0 A
e 6T @ frar wmar ?

0w o wel § Ay 0y
2 i g gl & avaew F W fvear
e faarr frgy arg Wk oF @R W@
T ATt Y & 1 ww & Ay s
W 19 %7 g fie 9 35 A s fawnie
fraw wd &, o 9% S Aw w
9T T FA § aq aw qg O
T wwAY § | 7 Y g gk, FAIC
# SR wreEe F faede gy, v @
TR & o wr me o aed
2 f wfasy & o€ o e oY g
& g ey vt e Y Twar R
fr forq g & o frgeror MY Yorard
TS § IHY T A gH A gl
o)X foeple ¥ weamt o faad
¥ A A Y I ey It &, ST AT
# Frwor w ga § A w A
T g%y § | x| agg A g oY
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[y s wraedy)
fTeTd a9 THTEHRT X g 3%
& @ Sfag 7l & 1w Ty ®
g darew #1 federd @ sk g
TEY AT AL ZTAFAT |

W daem A oW R @Y faaw
fear 2 f& w7 1% 0X faewer gzt
F1 gfamea 78 e 3few 3 fasraa
t & w g¥e ®f qw F 9= W
¥E @ § R SEE 9= A AR A
FE AT § W WY @G §WNE q%
g & 34 g 7 g fear afam
s 1 ag &% 2 fF wom faewres
gzt § ar #® faaw & fag § ofew
e @y E fr vl 7 97 5 ag
faedes qard a7 § agr g3 fauwi
®T 9 AE g § | § arean g fw
f& Temey am dedy § s
fafgr &t = 9 oo &1 qem
FOA FT THH AR | UFEEIE F
GFdg W dn F gAY S A
€ ® gu = § fv am i g
e g 7 ¥ uw A
TEAT &, ‘EeuT Y IAFY St AR Sy
golt g § I A € A9 IAw wia
AT TERY &t oY § | & T s R
g3 7 g gFT oA a=r &
WEHER T F@ F fa0 am ar a3
ey @ g, o aw & oA
I & Iy oo § EEs TEH
qfgd Y 72 I f& vemw oAifas &
s S yaaT g A A g
fF @ a1 a7 faow & fF fel o
A7 § ¥ a1 918 AR A § wiuw 7
are wf g wfed dfdw o W@
IAETY & & f5 3o afew fafad
& 9 5, & I g% fawees
e W fed R 2 A SR g
R sw &1 reEr Sfen ean
W wfem saeqr s wifgd afs
A w1 IEEA T &Y g

11 SEPTEMBER 1957 in Railway Wagons 13398

and Sheds

w & @ e & -
T A WY | geear gf, @A 6
T 78 ¥ fp gdemr @ wmr s
# A7 9T IR Wi @ aE @ WY
QY & .1 &7 &% o far araw § e
T 49 ¥ a7 $ ) A AT § 4T W
Aawr wwa G 1 oww SR
g fe et 3w ¥ wae faad o
g fawm @ o7 arma & &%
¥ TR TTET FG § WK T T
@E warag wT o &, &gt 9% W
T qgRe #@ ae A R ¥ a2
T FEEC E, 7 g9 | aE § AR
T I T HITOA FA E | TW Y
¥ g2 #2 a9 AdY @ g% fF gurt
WA W AT Y o qgTgT At
q AEARATCIA AT F AT WA
WHTYT IFL uF wrz gufead fear g
H IAF @RA ¥ 3R F qfeomeasy
W F A weAT H TF GIAAAT
B oy T IT§ Jam wE ST
¥ Im ®F SIM 1T R OWAH
FAH 99 W AEEg § gg A=Al
=t g f& ag &= faeswie ot goead
g7 R 39 7 3y =fFal A aH
T, IFHT I I AT HEL =LY ! AW
g9 fraem & & Saw gar o whae
¥ fad grare 2 97 S a8 &7 AT
fF gv orawms FEadl 1T, IEQ
¢ faga w97 @9 aEr A 1 7 ar
§a ag augm f§ aaf gAe o gue-
v B faeft wawy agn &, ewrneA &
# A Y A T wg g g wANE
AT 47 A FEAY NI A g
fa T A ag FX & g9 & %
U ¥ WEfTad @€ US IaE HT
ITATH T F | ZH |ART W1 Y& FEdRT
W g a7 gW 9 IREAT ST ImeT
¢ 3fea aTF ww & ag o T
g wf AR g Y I AE &
HTTT 1 THET T WA o e B,
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WX WY AERT 9 W O§
aY A AW FY T W &) awar § &
arwt Wfr T A T el
¥ foelt gzr o ¢ Wl TR ¥ @F
T OFGUT < U Afe% wET 9%
qHAT

fore w1 & 7w SR & gEe w3
# Ty oy sfeway e o=t €,
a4 & fareres ot F1 qfaEmws

& g =i fv 4 O swe A
gies @] M a5 1 w9 farges
qzrel ¥ @t fesdi & w@ar s
2 ¥ 9w § B ooF 9 fadiw w9
¥ feal @1 fanto g anfed o
f& 7 9% fem wo o) o o
o™ Smaram 1

ag g AT @ % fardew e
sw de & faagw maw @ W@
¢ 3few 4 A g ¥ e 9T
#g g g 6 sqage & QY ama ad)
gt ¥ 1 e S FTAYT F T gw
L1 SIS R AL E LI CA L B
aY T @d @ gwd § o S 9 w3
WEaaxd fF al | I & FAR
gUEAT ¥ aTE A T TAT AV AR A@ATT
a1 5 facsres gorg & fo0 FHFAT
YT ¥ AT awt ¥ £ FT Al
R @ fad mF § afer ag wa
LR OISR

o # F o ufaw x wg
% ot wgm Fr xw gdet ¥ A
W T 9T gE At anw agE 8 g
IEF TR W IW TF 99F F gh
W) wfasy & 37 9 g9 3| & fR
§5 8 wda T T aw O agw
& &g goq AT §Y g1 § a<ar A
aAvey § fF @ W ®Y A AR
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gHET T WX IEE Y qg R
qEE ¥, q€ o9 g« Al & fed
af oo A w@ gD W W
¥ fod e *Y a ay geiy fr 1 3@
goir § fe oo} TR W g
W YT i@ §  fraR 7@ 68
Tz & uw AT A8 37 fr ag e
W e a1 faede qeeT ¥ A
CEG I T

Shri Dasgupta (Purulia): Mr.
Deputy-Speaker, Sir, from the $1st
July to 1st September, within these
35 days there have been 3 explosions,
one in the east, one in the south and
one in the north. In Asansol, 14
persons died and 15 were injured; in
Katpadi 5 died and 8 were injured.
In Kanpur railway station 3 died and
6 were injured.

Sir, these explosions are due to the
slackness of the railway administra-
tion no doubt. The causes and other
factors have been explained by the
previous speakers. But one thing to
which I want to draw the attention of
the railway administration and the
Ministry is that if we go into reasons
or causes for it, we must admit “hat
the slackness of the administration is
responsible for jt. There has been a
general slackness in the administra-
tion. That is a point about which we
must be careful.

In India, at present, in the adminis-
trative sphere, in all departments and
in all Ministries, we find that there
is a gencral slackness and want of
responsibility. We may enact a law
here and we may frame rules and
regulations and all those things, but
thosc people who are going to execute
them, if they are not responsible and
if their sense of responsibility is not
developed, then, there will be explo-
sions ot this kind always. That Is
the main thing which 1 request the
Railway Minister and the other Minls-
ters to look into. That is why—I have
no time at my disposal—I will simply
point out one instance which I think
will be sufficient to explain it. In the
whole of the administrative structure
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in Indis, employees bave no incentive
or initiative. The idea is to just carry
on the work and retain the service
any way. That is the attitude we find
among the employees in all the
departments. This fact cannot be
denjed. This is the main disease with
the administrative machinery. I ven-
ture to say that if we ask the
employees what the standard of
efficiency is, they complain that now-
a~-days we have got no standard of
efficiency. It is something serious
and should be considered.

If you ask them to be frank and
they are, they will say that the
only standard of efficiency is to know
how to please and whom to please.
That is why the workers and the
employees in their respective fleld do
not feel any incentive or initiative.
They will only carry on the work
some way or the other, anyhow. What
goes on is not their concern.

While you can enquire into all
these matters, this aspect should not
be lost sight of. There will be rules.
You must make somebody responsible
for this. But the main thing, the root
cause, is this. If you can improve it
and really do the right thing with the
employees, there will be less of such
explosions and such accidents. These
are only manifestations of the ineffi-
ciency and the slackness which
prevail in our administration.

st e gevE fergy (T9ES) -
IqTENE AERE, ¥ ¥H qQW § W07 A,
31 3mgan 41, 3fET it R ow O
7 g w77 5 fafaseT areg w e
¥ wfgm @1 o Ivmw w
aifged a1 |

IneaN WA - TEATHC TF A
7g T T | Ag RS § A At aga
WA R, w R d e oAy
fod Soa aF ™

s waw wam fesgr @ €3, IR
8t a *f), O TW a@ w a9
W W AT E | e @ e 2
fir & i e At gt § o & et
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Y awets g€, Wi grfemiz & dwae
@ W, o W gy v fe
T wr o B SfeT ot A g o
T R W« JU IR GrERio o
ETEE B TATTT | I A grsrAy
¥ AR & wgr, R o0t ok @@
wEd F 0 # AN vy v ¥ fafrex
w1 AT AN & W A o g
g fe ot A% & = 3 ol §
T R e g F @
I & gHR o ur fr gfe ag 9Nt
&2 gu &, 7+ fge w@Ed o Amw
w3 e oeeT 96 qW T AE )
gt it goe & foard aft wrf B,
tw fad 78 g g1 91 gwar ¥ ag
#9 gt, Sfer dar Ak &hit 7 T
f agr & gt o1 agi ¥ g2 we ¥
TEATHS S 9, TRH FrEuTh & Ty
gt fwar, gg o oF awg gHem
g awdt &

¥ gt g fe o e ¥ s
1 B2 WHEOH %W A% %W &
Ay aw e ¥ fod, s7 §
fAfeqr s & @, w1 awER &
TCh ¥ T FN G W ] 7 o IR
it gfeamd 4y @ @ g, e fegmm
F efoem & @ ot a & 7
uTo AT a9 ag # gleaa & ar
e ftrew ¥ IH T wE
3 fs qfafesw  wraemw #
st gfafers Fed a9 & O
@ FHaT 9 ¥ 3Ny w1 wrhamg
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&%, oY ww W I KIS §1 WA
wOT a0 | fR ag wr ar § s
R fafrex fomm %, @l a0
v a=iY §) & agr RIEw frar sme,
o wg A & gfE w1 |
8 @ & ¥w fa? o fafree weer
N

Ig A o } fr 1% ¥ A
w1 sftw s iy fe o Ao
T, ¥ W & qq f g g oAy
& N e g, aw v 9 AT
et § 37 w3 wfed fr s oY
s @ o, ifsfafom & wr g,

® AH F § § T 19 FA ATTATER-
T ®F $R A Hf=F w7 @Ar
e wrer 7gt 9% 9 = A faepe
gu i iwfm@ § v &
HIS FE, IT ¥ wFW 6 oag A
T ® gHIT g9 ¥ SR gETR ®
¥ O YR g gE HI N rEatg &
w1 3 5 Qe ara wrERT T 8Y )

Shrl Thanu Pillai: Sir, much has
been said during this dijscussion. I
have only to submit that the Gov-
ernment must use power with discri-
mination and discretion. The Explo-
sives Department says that they have
no licensing system or control over
them, The Railway Pepartment says
that they have handled it carefully
and that all rules have been observed.

An Hen. Member; Where have they
said?

Shri Thanu Pillai: They have said
80 in answer to questions.

Now, somebody should take the
blame. Of course, the poor mapufac-
turer is there, no doubt, a number
of lives were involved and deaths
had occurred in the three accidents.
It is a serious matter and Parliament
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and the Government rightly took
serious note of it. But in reaching
conclusions, we have not applied our
minds with sufficient care in order
not to hinder the innocent people
who are not responsible for these
explosions.

18 hrs.

The Explosives Department have
got a rule, though there iz no licence,
that these paper caps should be
manufactured according to instruc-
tions, and under their permission
alone factories can be installed. I
know of factories where accidents
have occurred and when some people
came for permission the permission
has been refused.

Shri K. C. Reddy: For manufac-
turing amorces only or manufacturing
other fireworks?

Shri Thann Pillal: Amorces only.
Now, the instructions of the Explo-
sives Department are becoming
impracticable to follow, because they
wanted to have 70 grains for thousand
dots of paper caps. The hon. Minister
has himself admitted that 204 grains
is not dangerous. All these cap manu.
facturers have given a certain formula
and they are given permission by the
Inspector of Explosives to produce
paper caps according to that formula.
If they have no control, why should
they come with a formula and have
the permission from the Government?
18-01 hrs.

.

{Mr. SpEakzn in the Chair.)

What has actually happened is that
some manufacturers have violated
that safe formula which accepted by
the Inspector of Explosives. Instead
of finding out the persons who violat-
ed it, this wholesale order banning
everybody’s goods has been passed
and it has affected a large number of
small manufacturers who depend upon
this one particular trade only for
their existence.

Coming to the Railway side, the
explosives which have travelled 1800
miles have exploded after completing
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1560 miles. How did it not explode
during all this transit? If there was
safe handling how could that explode?
It is just anybody’s commonsense that
something had happened at that point
of explosion which did not occcure in
the manufacturer’s factory, during
loading at Sivakasi or transhipment
at Katpadi or other places. It has
come up to Kanpur. Therefore, some-
body must take the responsibility.

It must be the Railway Board, in
my opinion, because it is they who
direct the operations of the servants
of the Railways. Rules are given
that a clerk or an officer should be
present to instruct the labourers to
handle these goods safely, because
they would be illiterate and they
would not be able to follow the
instructions or the labels on the
parcels. I do not know whether it
was observed. Those who have violat-
ed the rules have paid with their
lives. To see whether the manufae-
turers have violited the . rules or
otherwise, we are the’ authority, and
we have used our power in such a
manner which is not absolutely
correct. That is my humble submis~
sion.

Therefore, 1 say, that we must
apply the test whether the manu-
facturer has correctly manufactured
and observed the formula, and those
commodities may be allowed to be
transported. Those that have violated
the formula, their hcences should be
scrapped. They should not be allow-
ed to manufacture any further
amorces. 'That alone will be the cor-
rect action to take, because the
number of lives lost, if it goes without
a counter action in the form of some
punishment on some responsible per-
gons it will be rather bad. People
will go on violating the rule in the
hope that ultimately the ban will be
lifted and they can go on trading like

this.

Crackers, matches and caps are
three different varieties of flreworks.
The crackers and matches may be
allowed in two separate wagons nd
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the caps may be banned for the time
being. In the case of those that have
followed the regulations, followed the
formula accepted by the Inspector of
Explosives, their goods and paper
caps may be released subsequent to
this. There should not be a whole-
sale ban on the trade and industry
because a number of families are
involved in this. Some of them might
be rich. A few rich people might
come here and plead to hon. Mem-
bers, and seeing them an impression
may be formed that all manufacturers
of fireworks are very rich people. It
is not actually so. Like the cottage
industry in matches where there are
manufacturers who produce 20 to 25
gross matches, in the manufacture »f
crackers also there are very smail
people.

It is their case which 1s deplorable,
and if they are not allowed to sell
these gods before this Deepavali, the
goods may all go bad. Not only that.
Al the banks have paid come advan-
ces to these small people. Many of
those people will become bankrupts;
and those families wiil be left com-
pletely without anything. We have
got a duty and a responsibility to pro-
tect those people also even as we have
to mourn for the lives lost.

With these words, I reccommend that
the ban should be lifted in such stages
as are found to be fit and suitable.

Shri S. V. Ramaswami: May 1 seek
a clarification from the hoa. Mimister?
It appcars that they are recovering
these paper caps fromi the markets,
and there is a scare in thce market,
particularly in Bombay. From the
shops which have received these paper
caps, cven those innocent caps are
recovered from the shopkeepers. Is
that so? May I ask for that informa-
tion?

Mr. Speaker: There and then he
wants an answer. Once for all, in his
reply, the hon. Minister will say it.

Saft awr Agw  (drmyT )
s, o g A W WmE ¥
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fagee & wifas sgrerrr ge €
o o wat A @ fF ® owm AR
¥ ¥g 37 , 3fet 39 awEw A
R ¥ feow %Y a3 &€ €, o #1 w=me
AT qgT JEQ § | TR IR TH WIHS
9T @A @7 &1 @ &, 3few wh
% W & yfeaw ww a4 gE R
07 #1% Foatd g mrd & ) i foe
¥ AW FW AW WIT AGA HRE A
agi g =TT X W & | TY WiEA)
i o1 f& www @ ar usfafama
Afemmam g, e dagm W
T ¢, fefafam @ av 2 | g5 oy
q =Y o sgrgR e ;A e 2
¥ g% qoE & #F IfF moaAaw ¥
TRISTE §1 @ E, & fad aw A
& 91 g7 &1 30 a4F § AE s ERY
3 o fafwed wmftm w3 AR
Wiz F< | g Y Fer o fF oW
g ng,t‘ﬁ’&ﬁﬁﬂ ST
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Shri Nath Pai (Rajapur): I do not
think I have anything very special to
say, but I have been listening very
carefully to the speeches of the day
on this matter, rather these tragic
accidents, and 1 have also not felt
very happy about the tone. My effort
will be to strike a slightly different
note as regards this discussion.

This particular matter has been
precipitated by the simple fact that
within a very short period of time,
the nation has had to witness three
tragic accidents of this kind. An
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accident, the law defines, is something
which reasonable care and foresight
cannot prevent. I will not be want-
Ing to speak with a view to demand-
ing revenge on somebody nor wanting
punishment either self-imposed or
imposed from outside by anybody. 1
would like {0 make an appeal that we
should try to look at this question
from a broader point of view. This
is a common thing or a common sad
experience in our country. A few
days back, a very touching Iletter
appeared in the columns, of The Times
of Indie in which a lady drew atten-
tion to the pretty regularly occurring
accidents on the crossings of the rivers,
It is immaterial what particular
Ministry is responsible for these tragic
happenings. We today had_a discus-
sion of an air accident and ths is the
third item we are dealing with today.
I am reminded of an accident when
700 lives were lost in Bombay when
Ramdas was sunk. I am mentioning
this because in all branches of life
in this country human life has lost its
value and one wonders whether some-
thing cannot be done about it. I am
not desirous of or interested in mak-
ing an indictrnent against anybody in
particular

Mr. Speaker: So far as this matter
is concerned, has he got any construc-
tive suggestions?

Shri Nath Pai: That is what I am
coming to.

Mr. Speaker: He is going on saying
something in general. What is the
point?

Shri Nath Pai: I am coming to that:
As 1 have made clear in the begin-
ning, the point is that accidents are
becoming common—be it an air acci-
dent, a rallway accident or a river
accident—and in each case the point
that should engage our sattention is
whether reasonable degree of care
had been taken to prevent an acci-
dent.

I am not so much interested in
striking an indictment against the
Ralilway Minister or the Minister of
Explosives. It has now been fairly
established that it was the product of
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ane particular manufacture who, they
say, has been mainly responsible for
bringing about the chain of these fatal
accidents in the country. It has
already been made out that perhaps
we could isolate the products of this
particular manufacturer and the other
manufacturers could be let go. I
would like to powmnt out in this con-
nection that this is a reasonable pro-
posal and all thg manufacturers,
perhaps, cannot be victimised for the
failure of one.

My plea, particularly to the Rail-
way Minister, is this, and one mem-
ber has already referred to it: we are
afraid that the staff and the adminis-
tration us a whole is not made con-
scicus of one thing, and that is that
utmost care has got to be taken,
especially when human lives are in-
volved. Here I repeat my first sug-
gestion that I am not interested in
striking an indictment against his
particular Ministry because in his
Ministry the series of fatal accidents
are very very often and time after
time it has been cstablished that a
little more care would have, perhaps,
avoided the accident in Bombay and a
little more care on the part of the
porters in handling would, perhaps,
have avoided this tragedy in another
place. And all thesc accidents and
tragedies have occurred, not in
the store room but in the railway
siding.

So, my constructive proposal is that
all the Ministries concerned should
make it imperative on the part of their
staff to wunderstand that far more
costly than the goods they handle is
the human material with which they
are always in contact If this point
is given sufficient attention, as some
other countries have done, perhaps
this tragedy could be avoided.

I would plead for an overall
approach to the whole problem of
accidents in the country. They can-
not be looked into in isolation, as
happening in this Ministry or that
Ministry. There is in this country a
_general fatalistic attitude and indiffer-
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ence and it is they _that very
often bring about there tragedies. We
have been told that had one bridge
been tested a bit earlier, the accident
would not have taken place, that if
the central signalling system had been
in order, the accident would not have
taken place and had the handling of
explosives not been rough, perhaps,
the accident would not have taken
place. May be. But it is the general
consciousness which will have to be
emphasised everywhere and if that is
done, perhaps, these accidents could
be avoided.

Shri Jagiivan Ram: It is a matter of
deep regret and concern that three
accidents of this nature have taken
place and valuable lives had been lost
and several people were seriously in-
jured and affected. On such occasions
one cannot but feel sorry. It is not
a question of apportioning blame to
anybody but it is determining the
causes and the remedies to remove
those causes. Whenever an accident
takes place and when human life is
lost, that is a cause for concern, an-
xiety and sorrow.

Regarding the transport of explo-
sives, explosives have been divided
into sevcral classes by the Inspector
of Explosive under the Explosives
Act. There are different classes of
explosives. Some are more effective.
They have been classified into No. 1,
2, 3, 4, like that. Fireworks come
under class 7 of the explosives. Then,
fireworks have been further divided
into two divisions—division 1 and
division 2.

So far as the precautions to be taken
in the handling and transport of the
explosives by the railways or other
means of conveyance—here we are
concerned only with railways-—there
is not much distinction between other
explosives and flreworks. When I
was going through this Act and also
the regulations made by thc Railways
under Red JTariff, I was wondering
whether it was not desirable to make
certain distinction between these two
classes of explosives, classes 1 to 6
and class 7, which is fireworks. I
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[Shri Jagjivan Ram]}

cannot say anything definitely at this
stage, but that 1s a question to be
examined in consultation with the
Department of Explosives and experts.

Even among fireworks, there are
some fireworks for which licences are
necessary from the Inspector of Ex-
plosives or the Department of Ex-
plosives and there are others for
which licences are not necessary. But,
in both these cases, when the con-
signor goes to consign some fireworks
whether of the licensed category or
of the unlicensed cateeory, he has to
certify and he has to give a certificate
in a prescribed form to the station
master or railway officer concerned
that thi< firework does not come under
the licensed category and lic has been
excempted from that. He has further
to certify that the packing of the fire-
works have been done according to
the specifications laid down by the
Inspector of Explosives. You will
imagine how difficult it is for the
Railway department to look into the
packings In somc cascs of cxplo-
stves, there are to be two packings,
the internal packing ond external
packing It has to be certified by the
party concerned, because, in the rail-
way, we cannot open that and see
whether it has been properly packed
and propcrly secured or not I men-
tion this as it is relevant 1o the issue.

Then, for transportation, dectailed
rules have been lud down Certain
categories of fireworks und other fire-
works should not be loaded mn the
same wagon. Wagons for the trans-
poration of explosives are different;
they are not the ucual wagons. It is
further laid down tha¢ they should
be handled in such & way and they
should be stored in such a way and
they should be unloaded at a parti-
cular platform, at a particular goods
shed. All these detailed instructions
and regulations have been laid down
in the Red Tariff. T do not propose
to take the time of the House in
quoting them. They ~re available and
my hon. friend Shri 8 V. Ramaswaml
gave some of them in detall.
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The enquiries have not yet been
finalised in all these cases of explo-
sions. I do not want toc say, I am not
in a position to categorically say, that
in all these cases, all the regulations
laid down to be observed by the Rail-
ways have been properly observed.
Because, I am not in a position to say
that categorically at the present stage
till the final reports of the enquiries
are available. ut, there are certain
obvious difficulties. I am not talking

‘in relation to these three accidents,

while going through the regulations in
the Red Tanff. I found that some of
the regulations are not only difficult
and impracticable, but even impossi-
ble to obServe, where a small station
on the railways is concerned. There-
fore, 1 have asked the Railway Board
caither to set up a small committee or
detail some officer to go into this
question of revising the Red Tanff.
I find 1t 1s so complicated and so many
rules aie laid down there that I won-
der whether 1t 1s possible for an Assis-
tant Station Master or a parcel or
goods cletk to master all the implica-
tinns of the Red Tariff. Therefore, 1
feel that it is perhaps desirable to
sstmphfv it as far as possible, and I am
immediately detailling one officer on
special duty to revise it.

Again, on questions of fact, I do not
propose to sav much, though I have
got certain information in my posses-
sion, because 1 do not want to vitiate
the results of the enquiry 1n any way.
Shr Feroze Gandhi enquired whether
these wagons were overloaded or not.
I hdwe got the information that so far
as the weights of fireworks in the
wagons 1s concerned they were below
the prescribed weight of 10,000 1bs.
per wagon.

As regards handling, that is loading
and unloading, it is necessary that the
persons who do it are experienced
ones.

Shri S. V. Ramaswami; But is it not
a fact that at Katpadi one wagon was
overloaded to the extent of 133:33
maunds instead of the proper welight
of 76 maunds?
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Shri Feroze Gandhl: We will wait
for :he enquiry report.

8hri Jagjivan Ram: Even clerks
were invoived in the accident and
they lost their lives. 8o, it is not easy
to presume that they were negligent
in their work One can say so per-
haps about coolies who are not educat-
ed or literate, but we cannot presume
that the persons who know that if
they are in any way negligent they
may be the first victims of an acci-
dent, will be kr.owingly negligent of
their duties,

I have a.cerlained from the stations
concerned the length of service of the
persons who were engaged in this
work of lading and unloading at
Asansol and Katpadi, and I have got
the mformation At Asansol the Tran-
shup clerk who dealt with the wagon
had a service of seven years In the
tran<mpment shed the length of ser-
vice of the other persons engaged on
the wagon was from 14 to 10 years

Simularly, at Katpad: the length of
servire of the persons who were doing
the louding and unloading work was
from <1x years to 13 years, and in the
transiupment shed 1t was from half
a year to 3! years; therc was one
person who had been there only for
toe last 15 day, before the accident
to:k place though his length of service
wus siX years.

Agaimn, I am nct drawing any infer-
ence from this This is a piece of
informaion whwh I wanted to men-
tien to the House.

Shri S. V. Ramaswami: It 18 not a
quesrt.on of experience. Your own
report :ays that 1t 1s due to careless
hsndling

Shri Jaglivan Ram: It is said that
experienced people should be detailed
to do this work. So I have given this
information. Whatever is there in the
report of the enquiry is there. I am
not contradicting that. I am only
giving this information. What was the
percentage of the chemical in the
amorces, what is the safe margin,
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what 15 the margin which will be
regarded as explosive, whether It
should be 70 grains per 1000 caps or
204 grains per 1000 caps, whether 140
grains 1s a safe margin or 204 graeins
15 a safe margin—all this is not with-
in my competence to decide, It is
for the technical people  to decide,
though 1n these cases the railways
also have the regulation that certain
categories of fire-works can be lrans-
ported along with other categories
during the period July-March. Per-
haps after March, when the tem-
perature 3s high, there is every like-
lthood of these fire-works easily ex-
ploding.

What should be the safe margin
will have to be decided by the De-
partment of Explosives It 15 not
the intention that the transporiation
of fne-works should be discontipued
by the jaillways for all times. Wnen
these accidents toakx place and when
there was some reason to  believe
that some of the amorces used had
higher peicentage or quantity of the
chemical than was authorised—
though there 15 no licensing for that—
it 15 clear that the Department of
Explosives 15 exercising  a  certain
control over thut —fire works were
frosen  Also 1n one of the samples
of Chinese crackers, 1t was found
that potassiuimn chloride has  been
used  So unlewy 1t 1s finally establish-
ed by chemical tests that apart from
amorces, 1in other fire-works also un-
autholjsed chumical has been used by
any of the parties, 1t will not be safe
to relcase the stoekg and packages of
the fire-works where they have been
securced ewther at the goods sheds or in
wagons As soon as the Department
of Explosives has come to the final
conclusions as regards the constituents
of the different categories of fire=
works and then certified that the
chemicals used in them are only
authorised chemicals in authorised
proportion and not unauthorised ones,
we will have no objection in restor-
ing transportation of the fire-works.

I may repeat that we have no in-
tention of stopping the transportation
of the fire-works,
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Shri Thanu Pillal: How long will it
take?

Shri Jagjivan Ram: That depends..

Shri Ferose Gandhi: On the Explo-
sives Ministry.

Shri Jagjivan Ram: ....on the De-
partment of Explosives. It should be
expedited and final conclusion arrived
at as quickly as possible.

Sivakasi and areas nearabout form
a very large centre for the manu-
facture of fire-works, though there
are other centres like Poona or
Bombay or even Calcutta where some
fire-works are manufactured, I find
that the major portion of the require=
ment of the country is met by Siva-
tzast, Trichur and places near about.
It is a roaring trade, no doubt. 1 find
that nearly Rs: 50 lakhs worth of
fire-works are on the different rail-
ways either in wagons or in sheds.

Ag soon as we get clearance from
the Department of Explosives, we will
resume the work of transportation.

Mr. Speaker: Does the hon, Minis-
ter mean that when some portions of
the goods have been declared as not
expiosives, they would be released?

Shri Jagjivan Ram: Yes

Mr. Speaker: Or they have io wait
t:l} all the goods are declared non-
explosive?

Shri Jagjivan Ram: That again will
depend upon the Department of Ex-
plosives,

Mr. Speaker: Whase is that Depart-
ment?

Shri Feroze Gandhi: The explosive
Minister is sitting here, Sir.

Mpr. Speaker: 1 think it is reason-
able that as and when things are
examined and found not bad, they
may be released.

Shri Jagjivan Ram: That again, Sir,
will be as soon as they say.

Shri Ramaswami put that question
about some of the caps which have
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been taken delivery of by the con-
aignees being taken back or recovered
from the shopkeepers, That, per-
haps, might have been the instruction
of the Home Ministry to the State
Governments that ag these amorces
have been found to contain a higher
proportion of the explosive, it will not
be safe to entrust children with the
caps. That was the reason why, per-
haps, the Home Ministry have taken
this action and asked the State Gov-
ernments to take this precaution. I
think that was necessary once it has
been found that these caps did con-
tain a higher percentage of the chemi-
cal.

1 have not much to say. Whenever
such accidents take placey everbody is
sorry for that. Human life is im-
possible to replace. 1 do not know
what is the theory of atonement.
Perhaps, it is more for those who be-
lieve 1n birth and rebirth, who be-
lieve in the theories of gradations in
the human species and perhaps, also
it is for those types of people who
go on advertising any action which
they might indulge in, not for se!f-
purification but for self-aggrandise-
ment

Shri Jagdish Awasthi: It is only on
that side.

Shri Jagjivan Ram: We Congress-
men do not believe in such tactics.
And, if at any time, we do take any
action for self-purification, we ap-
proach that in a prayerful mood.
We believe that is not an action to
be advertised. And, if 1t ig not an
action to be advertised, there is no
occasion for imprisonment and there
is no occasion to be afraid of that.

Again, I say that we will take all
the action that is humanly possible. I
say, ‘humanly possible’, because
human elements are susceptible to
failures also in spite of best precau-
tions. I cannot be so bold as to agsure
the House that in future there will
be no accident. 1 can only say this
much that we will take a]l the pre-
cautions that are humanly possible in
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the circumstances and with the human
material that we have got, to see, to
exert and to endeavour to avoid the
recurrence of such accidents.

Explosions

Again. ] will repeat that I am not
here to apportion the blame between
the Department of Explosives or the
manufacturers of the fire-works or
the railways. It may be, as I have
said, that the railways might have
failed at certain points in observing
all the regulations that have been
lsid down in the Red Tariff. But, as
1 have said, I am not in a position
categorically to say whether the
railways have observed or the manu-
facturers have observed all the regu-
1atons laid down by the Department
of Explosives or by the railway de-
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partment itself for the transportation,

loading and unioading and handling

of explosive materials.

Shrif Awasthl: The enquiry at
Asansol has been finished.

Shri Jagjivan Ram: Again, Sir, 1
express my deep regret for the' acci-
dents and I assure the House that
we will take all possible precautions
in the matter.

Mr. Speaker: The House will now
stand adjourned till 11 a.m. tomorrow.
18.40 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
12th September, 1857.





